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I 	 (See Rule 42) 
In The Central Administrative 

Trjbunaj 	Guwahati Bench Guwahatj 

1014 

O±<iJ 	5T 

U 	
/2OO2 APIcant(s) 	

lb7/j) 
Repondeflt() 

or App1icajt(s) 
 

Adocate or 
Respondent(s) 	 , 

Triounal 

- 

18e1.02 	
Heard r.A.K.ROy 	eared- 

counsel for the. pplict 

Issue notice a5 to why the 
cont tmpt prôceejg shall not be 
i ni tia ted. 4 	

List o n 18.2.2002 for or$er 

	

Pe 	

.: 

UiCeCh 5j rman  mb 

13.2.02 	 .0 

	

NotIces were sent on 6.22  

7A,c4 	 List on 5.3.02 for orders, 

. 	

. 

L  167/2V1P 	. 	

-. M er. 	> Vice- ~_alrm~an 
in  

5.3.02 	
is complete 0  The  Respo- nden ts are ye to 

Pile reøly; List 

A 	 / 

on .4.2002  for order, 

nib 	
: 

A / i A 	
/ 	- 

I: 	. 



.'V 1k otb /LYecJ O 

k/D ir 
/ 

. 	 5.4.92 	List again on 30 94.2002 for 

orders.' 

Member 	 tice-Chairman 

mb  

	

30.4.02 	No reply so far filed by any of 

Lvv 	 the respondents. List on 28.5.02 to 

enable the respondents to file reply. 

if any. 

Kwtber 	-., 

im. 

1 "J. 	 28.5.02 	Service is complete. Despite oppor 

tunit granted no reply so Par Piled. Ihe;c 

	

• 	reepopdnt No.2 is ordered to appear in 

person at thstaga. List on 21.6.2002 for 
'7 

orders.e"  
4 

d2r2i~ 4  did  

	

-O71?247/ &2/ec• & 	. 

	

7 1 Qti N 2-. 	 Vi c e-Chai rman 
' 	 1 	

, mb 

	

/ 
4 5.2 	this matter is mentioned by Sri M. 

	

• 	

. 	 Mazumda 	learned counsel for the reapd- 
/ •ents. Mr. Mazumdar, learned counsel yeferr- 

	

31.5.2002. 	 edto the ecords and pointed out tIt he 

	

as'pu ty  - Ragistra t  1J_c 	 Vokalatnama on behalf of the respyhdent Nos. 

1 and 2were iled on 9.5.20Q2. 1When the 

	

Ask for explanation 	matter was lie ed on 28.5.2002/he name of 
rrom the concerned Officer 	

. 	 counsel for the esporidents ijas not shown 
for negligence in duty in AOL and therefore, Co neal PorXe respondents 

	

of the Court 	
did not enter appea nce,/Oue to the 

for the appearance of the 	absence of the COLitiS 	for the respondents 
respondents. Obtain expla 	in the Court, order o personal appearance 
nation and place before t*e •. 	 of respondent No. was p ssad. Apparently, 
Vj 4nan immediately. 	

• this was an ob ous mjstak 	n Jhe part of 
b-s-' 	I 	i 

	

- 	

the office 	nab -andi-ng nice/anii this

p8caktw 	 &ore 
v order_ 	 pa.s.si 	the order for personal kppearance 

- - 	 in 	a Court. The oç4er dated 28.2002 is 

called. ov 

• 	 Contd/- 



P~ 
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A. 

C . P. c 	/o(oA 

Notes OftheReg1sr 	Late 	 Order, of the 
- 

31 9 5.02 	This matter is mentioned by Sri 
MK, Mazumcar, learned counsel for the 

k respondents !6 Mr. Mazumcar, learned COUnSej 

I 	 J•refarred to:the records and pointed out 

	

F 	jthat the Vokalatnama on behalf of the 

j respondent Nos. 1 and 2 were riled on 
9.5.2002. When the matter was listed on 
28.5.2002 the rme or the counsel for the 

ro5ondents was not shoun and therefore /s7' 	1Tfl'flLv 	 counsal for the responoents did not 

j enter appearance. Due to the absence or 	. 

I jthe coun8ei for the respondents in the 

Courtordor for personal appearance 
r(& 	

of respondent No.2 was passed. Apparently, 
&Jj /-• jç -' this was an abvjous'mjatakeon thepart 

0 r theoffice inmotbririg the matter to 
the notice oP.the Bench which occasioned 

the Benchto pass theorder for personal 

A- 
128,5,2002
appaarancein the Court, The arder dated 

 is recalled. 

Mr. Mazumdar, irned counsel 
further submitted that against the order 

	

I

1 ç 	passed by thj Tribunal.jnO.A. Nos.42/99 
I and 1 07/2ool the respondents preferred 
!Writ petition before the High Court and: 

the High Court admitted the application 

and stayed the operation of the order 
dated 7.6.200t, 

i7( 	
. 	 In the circumstances, the contempt P)/j' COU97 0A 	

proceeding stands clossed. 

Vice-'Chajrman 4,. 
mb 

j 
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MfkT 
Date of making over the 

Date of application for 
	 copy to the applicant. 

the copy. 

IN THE GUHATI HIGH C OURT 

(THE HIGH,COURI 1  OF ASSAM NAG1J.JAND MEGHALAYA MANIPUR TRIPURA 

MIZORAM & ARUNACHAL PRADESH) 

Wi' (C) NO. 7843/2001 

Kendriya Vidyj1aya. Sangathan. 
18, Institutional Area, Saheed Jeet 
Singh Marg, New Delhi -16. 
represented by its Assistant 
CommisslOner.KefldriY3 Vidyalaya 
sangathan, Regional Office, Guwahti-11 
}Zamrup, Assam. 

Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Karnrup, Guwahati1 1. 

Asistaflt Commissioner, 
Kendriya Vidyalaya Sangathan, 
Silchar Regiofl,Hspital Road, 
Silchar. • ..Petjtjoners. 

-Vs- 
Shri Krishna Mohafl Singh, 
Son of late buleshwar Singh 
Principal in Charge,1zendriYa.VidY8laYa 
CRPF Group Centre.Khatkhati. 
District -Karbi AnglOng,AsSam. 

••• Respondent. 

PRESENT. 
THE }-ION'BL1E rIR JUSTICE JN SARMA 

THE HON RLE MR jusrICE PC PHUKAN 

FOR THE PETITiONERS i Mr.SC Biswas, 
Mr.K. BhattaCharjee. 
Mr.MK MJumdar.MVS. 

Contd. 2 
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XMITIN qi RIK 404ikff 49 VM M%Maft Eft,3r4ft 3 	Tnt 3fI 	'n 
ffft 	• VW 

Date of application for 	 Mft  
the copy. 	 Date fixed for notifylnQ 	

Date of delivery of the 	Data on which the copy 	Date of making over the  
the requisite number of 	

requisite stamps and 	was ready for delivery, 	copy to the applicant.  
stamps and folios. 	 folios  

2. 
20*11.2001 	 ORDER 

Heard Mr.K. Bhattecharyya, learned counsel 

for petitioners. 

Let the records be called for. 

Let a Rule issue calling upon the respondents 

to show cause as to why a writ should not be Issued 

as prayed for I and/or why such further or other Orders 

should not be passed as to this court may seem flt and 

proper. 

Steps by registered  

In the interim, the 

by th Central Administrative 

in O.A. No. 42/99 shall stand 

Sd/-PC PHUI(AN 

JUDGE 

post or by hand, 

order dated 7.6.2ooi passed 

Tribunal, Guwahatj, Bench 

suspended. 

Sd/-JN SARMA 

JUDGE. 

Rcep,j,; ied No. of 

PbotosthtC by(TYPC by
....... 

t--. 

CTYrTFir iT) flfl irwE COP ,  

Date ..?2 )114ç}'i 	4 
- 	Supe1inci'i: 	 • 

Ga'hai .i':• t 

hord 11/ 	•1(, 	. 	I 	I) 
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IN THE QMTRAL A NISRA.TIVE TRIBUNAL 

GUHAT I BENCH 
- -a-a 

CONT? PETITION 

In O.A NO 42/1999 an 
O.A NO. 107 /2001 

Shri. Krishna &,han Singh 

PrincIpal (I/c) 

Kendriya Vidyalaya, CRPF Group Centre, 

thatkhatI , Dist -Karbi Anglong, (Assain 

.....Petiti9ner 

-VERSU.. 

1, ShrI H.M.Cairae, 

comiss loner 

• 	 lCendriya Vidyalaya Sanga than , 

18 9  Ins t1tutiori Area, 

Saheed Jeet Sirigh Narg, New Delhi. 

2. Shri S.P. Bauri 

Asstt, CoImisEloner , 

Kendriya Vi dya1aya Sanga than, 

Regional Office, Hos'pita]. Road, 

$lichar , Dist-. Cachar, (Asat) 

.. .. . ..Respondents 

-AND- 	- 

flTHLMAT.TERpF: 

An app1i,tIon under section 11 and 12 



4 

- 

of the Contempt of court Act 1971 

read with section 17 of the AdministratIve 

Tribuna]. Act 1985 

- AND.. 

INTkIE MATTER OF ; 

Wilful and deliberate violation of order 

dated 7.6.2001 passed by this Eon'ble 

TrIburilin 0. A NO. 42/1999 and O.A.M. 

107 /2001. 

The humble petition of the petitioner 

above- r.med 

MOST ,  RESPECTFULLY 	iH; 

That the petItioner approached this Hon'ble 

TrIhur1 by filing an application being Original 

Application NO. 42 of 1999 challanging the action of the 

respondents in not considering his case for promotion 

to the post of principal allegedly on the ground of 

pendency of dtscp1irry proceeding for which one charge 

-sheet dated 6,11.1987 was served on him • Be it stated 

that after the said char gesheet the petitioner submit ted 

his defence statement and thereafter nothIng was done 

by the respondents about the charges and no dIscip1Irry 

proceeding was held and the respondents were completely 

silent for about twelve years 

That ,during the pendency of the said Origir1 

application 110. 42 /1999 the Asstt. Commissioner , 

Slichar Regional Office Is sued a memorandum withdrawing 

the chargesheet dated 6.11.1987 allegedly on technical 
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and issued another Mesiorandum of charges asking the 

petitioner to submit wrItten statrient wlthtn 10 days. 

However , the charges brought agaInst the petitioner 

under the aforesaid memorandum dated 19.2.2001 are the 

same as were issued under Memorandum date 6.1.1987 

Being aggrieved , the applicant flied another Original 

Application NO. :107 of 2001 before this Hon'ble Tribunal. 

That ,both the OrIginal applications were taken 

together by this Hon'bie Tribunal for hearing on 7.6.2001 

and this Hon'ble Tribunal *s pleased to dispose of the 

same bya common order dated 7.6.2001 quashing and settIng 

aside the impugned ohargesheet daed 19.2,2001 and order 

dated 19.2.2001 and directed the respondents to consider 

the case of the ap1lcant for promotion to the post of 

principal against any vacant post 

One copy of the said order dated 7.6.2001 

is annexed herewith as Annexure -A 

4, 	That, after receiving the copy of the aforesaid 

order of this Hon'ble Tribunal ,the petitioner furnishd 

the same tothe respondents alongwith an applIcation dated 

19,6.2001 requesting for compliance with the order of 

this TrIbunal and Wited for about four months • But 

finding respondent's inaction to Implement the order of 

this Tribunal , the petitioner preferred another applica-

tion /remincler dated 3.10.2001 requesting to implement 

the order but the same also failed to 4voek any response. 

Copies of the application dated 19.6.2001 and 

reminder dated 3.10.2001 are annexed as 
Annexure -B series. 
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That the petitioner stateè that he also 

personally approached the office of the Respondent 1 -102 

for two times but failed to get any response about the 

compliance of the order 

That the petitioners states and submit that tIll 

flow there are a number of vacant posts of principal in 

sevoralkendriya vidyalayas • Be it stated here that 

the petitioner himself has been workIng as prIncipal -Ir 

charge In kendriya vidyalaya , IQatkhati and hence there 

is no impediment in considerIng nd appointing his as 

principal against any vacant post ,moreso, when he has 

already been selected in the departmental/xariInation 

for the post of principal and vlce.-prineipal and placed 

at serial NO. 7 of the list of suecessful candidates, 

70 	That it is submitted that from the aforesaid fact 

it is clear that the respondents have no Interest about 

inp1erneritation of the order of this HoxVble Triburl and 

they are wilfully and delIberately violating the order 

of this Hon'ble Tribur1 , Their inaction is a complete 

violation of the order passed by this Triburl and hence 

they are liabic to be prosecuted and punished under the 

cointempts of Courts Act 1971 

8. 	That this petitIon Is made borfie and for the 

ends of justice 

In the premises aforesaId it Is 

therefore prayed that Your Iordship.s 

may please to pass necessary order 
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• 	 drawing a contempt proceeding against 

the respondents for their wilfl and 

deliberate violatIon of order dated 

7.6.2001 passed by this Hon'ble Tr1bur]. 

• 	 In O.AJJO. 42 of 1999 and O.A.NO. 107 of 

2001 and after hearing the .resondénts 

on the cause or causes that may be 

shown be pleased to punish them under 

the Contempts of Courts Act and /or be 

• 	 pleased to pass any other order or orders 

as Your Lordips may thirIc fit and 

proper ., 

And for this , as In duty bound ,petltioner shall 

ever pray. 



A LF I D A V I T 	 - - 

I• 	t-.4 _L•fl - 	 - 

QUL. 47LLLLiIiI J.LQU tn angn , son or J.ate Baleswar Singh, 

aged about 51 years, presently residing at Khatkhatl , 

DIst-. Karbi Anglong, (Assarn) do hereby solemnly 

affirm and States as  

That I am the petitioner in the Instant coztempt 

petition and hence entitled to swear this affIdavIt 

That the statements Ide in this affidavit 

and in paragraphs i 	5J 6 4 Z 	of the petitIon are 

true to my knowledge and those statements made In 
paragraphs ?i ,, 4 of the petition being matter 

of records ,I believe the same are true and rests are 

my hwrble submissions before this Hon'ble Triburaj. 

And I sign this affidavit on this the iAlh 

y of -bt 	j 

IdentifIed by 

advocate 

_'%•_ c__ 	'UiJV¼ 

— DETTETY 

solemnly affirmed and declared 

before me by the deponent on 

being Identified by SHIQ1 .  1NDAL 

91 _Advocate on this the j4lt., cloy 

of DQ__MLOQ( 	0O1 

VOCKTE 

1. 
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DRAPE CkLARGE 

The charge against the respondents is that inspite 

of the order dated 7.6.2001 passed by this Ron'ble 

Tr1burl in Original ApplIcation NO, 42 of 1999 an 

Original Application NO. 107 of 2001 by whIch this 

Hon'ble Triburl directed to consider the petltioner/ 

applicant against any vacant post of principal the 

respondents have not consider the case inspite of 

there are sufficlal vacancy till date and hence 

they are liable to be prosecuted and punished under 

the Contempt of Courts Act 1971. 

A 
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shzi'Krishna 'Mohan Singh, 
prinCipal. 
KndrIyáVIdyala4. 

Group Ce.ntre 
Khatkhati, Dist. Karbi 	glQng(A5sani) 

By Adcate Sri 	C.Duttá Roy. 

CN TR AL ADM IN I STR AT I VE TR I B tiN AL, C UWAHAT I BENCH. 

Original Applications No.- 42 of 1999 and 
• 	

. 	 4 
.107 of 2001. 

- 	a 

Date of Order--z This the 7th Day 5  of June2001. 

ie Ho&'ble Mr justice D0N0Chowdhury,Vice-Chairman. 
I 	. 

e FcrYb10 Mr K.K.Sharma, Administrative Memler ... 

Applicant 

. Respondents. 

- 

14; 	• 
1? ( 

4  e. 
In o.;42/99 the LpplIant qu 	tiorwd the 1eg1timay 

of the action of the respondents In not consideritg.his 

,case- for promotion allegodly on the ground of a ppoe 

disciplinary proceeding. Iri the athr natlaroad. case the 

applicant stated and contended that the respondents authority. 

• on the plea of' the purported proceeing denied his right 

'-1 I 	 . 	 . 

to be considered for promotIon to;thle poet of Pincipal ot 

the Keriya Vidydlayc in.the fol1oIng circumstances 

2 	The applicant IItially was appointed as a primary 

• Teacher under. 'Patna Regional Office In jly 1977 	He was 

7 1 leter on appoIntd to the post of Trained Graduate Techer 

on 12.11.1979 and thereafter appointed to the post of po&t 

I - 	 contd 	2 

' 
I 

I 	L 

Union of IricLLa, 
represented. by the. Connissioner,  
Kodriyi V.tdy13ya. Sangathan. 
New Delhi and others.- 

B' Advocate Sri S.Srma. 

L 	. ORDER 

CHCI1DHURY J.(V.C) 
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H 
Graduate Teacher on 19 .10.198 4  in the same Patna Region 

ofçice wherofr'fl he was transferred to OrisSae 	ile he 

wAA 
workinc as PGT in Mccha tubuxU in oriesa, he  was 

placed under suspension pending drawal of discip.irtarY 

proceedfhg.vide order dated 2l.1Q. 98 '7 . A nemorafldufll 

- cntaifliflg charge sheet under Rule:14 of the CCS cc) 

Rules was served on the applicant on 6.11.1987 and the 

ap1iCaflt sbrnittCd his reply to  the charge sheet denying 

• 

	

	the allegations. The order of suspension was withdraTn 

byCOflUflUfliCatiOn dated 6.10.1988 and he was directed to 

report for duty to the issistant comnisSiOfler. Bhtaflear 

cgion for the post oraduitO Teacher (History) which he 

:- was hold prior to his suspension. By crder dated 5.11.199
0  

• 	the appUc ant Was transfrred from Patna to Baraunit and 

• he was paid full salary including the salary for the 

suopensiot' peric1 Coming to know that some vacarCy arose 

for the post of pricipaln .Navodaya Vidyalaya Samiti, 

- 	 - 	- 
the applicant sutnitted his 

application to. the authority 

• which was forwarded by the KVS to the concernd authority 

. he ippUcaflt wfl selected for the post of principal of 

. 	

.. 

/ 	JiavodaYa 
Vidyaláya and accordiflcj{11e was released from the 

/ 
,FVS on deputatiOp for a period of 3 years by order ated 

14.12.96. On completion of his tenure the apliCaflt wa• 

' 	
- 	ga1n reverted to the KVS and posted as principa1_inChar 

Kcndriya vidyalaya. 'ruli4 Nagaland. by order dtOd 26.11 i997 

While in Tuli the applicant appeared in the deprtmefltal 

xaminati0n;cn 27.12.97 for the ost of priciè and vice 

	

- -- 	

-- 

- pr
e out succesfu1 in the said examination 

incipal and he cam 

I 	 - 	 - 

- rd his name app 	at s1. io.? ,of the list of successful eired  

1chwS ub1ished vide order dated 10 7 2/ 198. 

on being qualified in the departmental exajnlnatlofl the 

contd.'3 

vA 
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/ 
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yF 	 appliCaflt applied for the post of PrlrkCiPal and his 

I waj GIUly orw:irUed by th' AWJ .iitflt C011111LLS5 loner 

.1 	I 	geudriy Vi¼iy1iya Sancjathan. Silchar. 	was cilled for 

th jn rvidw t New Dethi and according to the applicant 

he fared well In the examinatiCfl but hi name did not 

appOar in the panel. According to appliCafl,t he waB not 

selected on the ground of pendency of the aforeinentiond 

enquiry. The applicant thereafter submitted his represen- 

tat.Lon betore 	
stating therein his grievance 

for his prOu1OiOfl to the post of.  principal. Failing to 

	

fjc 	'Y Z IUe(JY 	moved the O.A. in q 	IOfl assailing the 

action of the responientS. 

	

3. 	
The reiponciCfltS did not file aziy written statement 

in the procec(Iiflg. The ctiarJc memo was issued on 6.lI.7 

cortalnlng the follow,rL9Char9e 3  

1. That the said Shri. 	.Si ngh,while working 

as POT(jUSt) of Kendriya vidyalaya,Megha 

hatuburu applied for earned Leave from 

• 	 1210-1987 to 16-10-1987. But he did not 
report for duty on 17.10.1987.cauSes 
uniuthorlsed absence from duty. Thus 
Shri K.M.Slngh has committed miscOndUCt 
under rule 3(1)(ii) and (iii) of CCS 
(CoriduCt)RU1C5. 1964, as applicable to 

,•. 	"\ 	
the employ.es of the Kendriya Vidyalayas. 

2. That the said Shri K.M.Siflgh, while working 

as PGT(HiSt) of 	 Vidyalaya,Megha  

hatubUrU, he submitted his joining, report 

on 19-10-198 7  and when the pr1ncip'la5ked 

H 	 . 	hIm through the L to submit leave N 
• 	application for 17-10-1987 Shri ,M.SIhgh 

'•' 	' 	 forcefully entered Into the principals 

- 	 p 	 room by Ignoring the jrIncipa115 office 
order dated 17-5-1987. argued with the 
principal andal$o slapped the princIpal. 	'. 
Thus Shri K.M.Sirigh has conrnitted misconduct I  

• 	. 	 . 	under the rule 3(1,) (i). (iii) of the CCS 
(Coflduct)Rules. 1964, as app1iable to 

the employees of,,,, the Kendriya VidyalayaS. / 
3. That .he said Shri. ym.5ingh.while working 

asPGT(Hit).0f KertdriYa Vidyalaya.Megha 

hatuburu refused to acCept the official 
letter on 2110-1987 whichwas sent through 

the peon BOOk. Thus Shri K.m.Singh has 

	

I 	 . 	committed misconduct under rule 3(1)' (iii) 

I H ;'• 	 . 	
. I 	oi the CCS(COndUCt) R-U,le5 1964, as 

applicAble to the erip1oyeO of the .Kendriya 

\ Vi dy a layas U 	 / 

. 	 - 

I  

1 	. 	' 
- 	I 
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C 	 The appiicflt submitted his written statement as far b 

in 198 but till ln3titUtiOfl of the O,A. in questIOn i t  

1999 no action so far was taken for concluding the 

I I 
	 departillerital proceed Ing. Despite nurnbr of opportunit4 

grantd to the respondents no written statement was 

filed. 'Ihen the matter rested at this 8 t 0 9C I the impug 

CI' 

order was passed, which reads as follows 

• 	 - erea9 Memorandum bearing 04F.3-.32/KVS 
(I3BSR)/87/4078 dated 6.11.1907 issued to 

• 	 Shri. ..Sifl gh e PGT(H19t.) while working 

at Kendriya 
- suffers from technical error, memorandum 

so issued horeby stands withdrawn without 
- 	

prejudice to further disciplinary proceedingE 

A memorarduifl of charge sheet dated 19.2.2001 was also 

issued. There is no distinction qualitatiVelY or otherwise 

as to the charge memos dated 6.11.1987 and 19.2.2001. The 

impugned order dated 19.2.2001 also did not give any 

indiCatiOn as tb  wl"Tt-~7war, 
the nature of technical error 

• 	( 	:. 	 ' 	

- \  dated. 6,11.1987 T 	S 	. NO 
)1- 	j 	in the memorandumof charge 	 . 

Q 
reasor1 for 	uing a fresh charge sheet by withdrawing 

7, 	 A 
the ear.ier charge sheet, save and except the ipse dixit 

of the respondents that the memorandum of charge dated 

6.11.1987 sufferred from technical error. No reasons are 

assigned as to why a proceeding that was initiated in 
N 

6.11.87 was kept alive till the same was withdran 'b 

19.2.2001. The disciplinary authority did not indicate 

what step was taken on and from 6.11.87 till 19.2.2001 N 
in the earlier disclplifla7 procediflg till the same was 

withdrawn. Under the rules fo'r the time beIn in force, 

a procéedin9 may be initiát 	only wFe. 	 .ounds/ 

misconduct or miabehavloUr. for enquiry, imputatiOn of  

The authority in th instant case choose t o hold an enquiry 

into the c,haiqes. the officer replied to the said d'harges. 

No decision so far taken t or considering the written 

statemet of the_offIcer oncerned and kept the matter in 

• 

 tal authority invited 
the cold storages The deprtmefl  
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p iicati0 	f0r fillirigUP the poSt of Principal. 	cording 

ared in thi sclecti0n proCe3 but on the 
to appliCant he f  
pretext of the purted disciplinarY proceeding no action 

o'far ben taken by the respondent5o n O.A.42/99 despite 

opOrtUflitY granted the respondentS chOSC not to put any 

objection icr to file any written statement and therefore 

the  statmeflt of the applicant went un rebutted - then the 

at1Ofl of the respondents assali.Cd in C..k.4219 caileflgiflQ 

the in action of the respondentS for not cocnplotiflg the 

disciplInary proceedIng and On the other hand the said 

proceeding was taken as an1;y for not 
cnsideriflg the 

I- 

case of the applicant, the respondents now passed the 

impugned order dated 19.2 .2001 for drawing a fresh proceedifl 

and jthdroWIflg the earlier p roceeding. The rulo3 are nade 

for regulating and 	
trolliflg the disciplinary me'sure. 

u1e 14 of the Rules provided for the procedure for imposing 

• 	 major penalty and Rule 16 provides the procedure for 

imposing minor penalty. Th the instant case steps were tke.n 

under part 6 of the Rules fo inpOSiflg the penalty provided 

r'yhterules and forthat ppO5° they called upon the 

jp1ICaflt to submit his written statement, which he did.Zn 

turn the authority instead sught to cancel 1  or to withdraw 

: 	
I 

the proccCdifl but at the saxie time sought to contnU0 the 
N 

proceedIng by the impugned order. NO rea3Or not to 
S 	 - 

any gOc reason are discernhIle for the steps taKen øy 

depárental authority for iItIati0fl of a fresh procedi .  

The earlier pr 	edirt( WaS also initiated under part 6 ot
I. 

the CCS Rules 	y the irnpugn1d order the reSpQdeflt3 only 

mentioned that the: earlier charge.Sheet sufferred from / 

tchnICal error. That teChI1ia1 rrOr waS not OXpidifled 

nor any technical error is dIscernible, 
considering the 

contd..6 

	

S 	 - 	 I 
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.1:. 	 naturo 	the chi ~ rgu. in its entirity we do not find any  

F 	
F 

 

Jyst  i f  i able reason ii the decision to continue with the 

- 

disciplinary proceeding on the same charges. The proceeding 

H. emingly appeared to be a purported proceeding to keep 

- 

IF 	 the sword on demoles ha4.he a,pplicant is a Senior PGT 
- 

• Teacher is eligible for consideration for the post of 

Principal and therefore there is no justification for 

not considering his case for promotion. In O,A.107/2001 

written statwuent on behalf of respondentS No.1, 2 and 3-

was filed through the Assistant Commissioner, XVS. The 

I 	
AJt3flt COLui:iiOner at para b of,  the written statement 

a büld star.erueit to the effect that the appliCation 

- 

 

of the applicant for the poet oi Principal was forWaLd0 

with a reiurks that disciplin.:ry procediricj was pezicJlrj 

against the apDliCaflt. However ho was not seloted by 

. 	 the Selection CnçaJ.ttee for the reason that he could not 

est. The aforefaent.Ofled etaternent of the qualify in the t  

• 	
saId of!cer was verified in the veriication as a 

-. :-- 	
statement true to his personal knowledge. Wncther a 

candidate was salected by Selection Committee was purely 
- 

1i A 
Y, 	 a mtter ol records. The said Assistant Commissioner did 

- 	. 	
to 

not claim also/be a Member of the Selection. Committee. 
- 

4. 	Be that as it may, considering all the 	peCt 

of th mt&r e do not find any valid reason 

• 	 .. 	 --. -- - 

	 considering the case of the applicant t6r promotion to the 

F 

	

	 post of princlpul. For the reasons stated above we dIrec 

the respondents to consider the caSE.,  of the applicant 

for pronotOrI to he po.t 0± principal dgd1Q.'t any vacant 

: 	

post- as per 

H 
The impugned ordcr dat-cd 19.2 2001 as 

, 	
we.1 as tte chargE. sheet dated 19.2.2001 are hereby set 

- 1' 	 • 	
. 	 I 	 .... 	 - 

aside and quashe9,. ell  
The dppliLatiOfl is allowcd to th_ cxtent- ifl1iC LC1 

There. shall, however, be no order as to Costs: 

v cL  CHAIRMAN 

- 	

• 	 Sd/ 	Ef't3C 	(Adm 

• 	 . 	 . 

:r 	-. 	 ---••t ,-•• ' 	 --••-.•••.-...••.--- 

Ii 	1 
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• 	'1 'he Comi H IflSSI( )I1CI 

Vendriya Vklyalaya Saneathan 	- 

New Delhi 

Sub. :- Request fbr posting as principal 

Sir, 

I have the honour to state the following points for your 1< md consideration and favourable 

orders. 

I. Ilial, my selection to the post of'principal was denied in the year 1998 on the ground olpciiding 

disciphnary proceeduigs. 

2. 'i'liat, I had represented nv case to your good oliiccs mentioning lily all the grounds but my request 

was ac. t I'es1)ulided. 

,L l'hit having no alteniat ye I had to flle a case in the I lon'hle ('A'l' (muwahati as O.A. 42/99. 

l'hat. the court had given interim rd I ieldirec[ing iesp o  ndeit to keep one post o r tie princpal 

vacant. The copy (folder was sent to your Office under registered-cover. 

l'hat, in the linal hearing the court has given direction to consider my case and post me against any 

vacant post pf the principal vide jucgemnt.dLO7-06-200i. 
\ 

therelor, request your goodness to consider my case br the posting as Principal on the grounds 

licliti011ed above. 'I he copy ollhejudgenicut oIl iun'ble CAT (hirunatj dE. 07-06-200 I is t-

[ached with thuis application. 

• 	flianking you 	 - 

N 
l"ncl. As Stated. 	' 	' 	• 	

-' 

- 	(KM. Singh) N. 

Principal I/C 
- 	 , 	 K.V. (LC.•CRPI' 

Khatktati Assam 
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The Commissioner, 

Kendriya Vidyalaya Sängathan. 
18,Inst.Ltutioflal Aea, 

I. 	3haheed Jit Sngh Ilarg, 
New Delhi-110016, 

SubJectzemJ.nder to consider the pobting as Principal on the basis 
df CAT's, Guwahati direction, 

SSirD. 	 S  - 
• 	: 	i have the honour to recall your attntion towards the 

diction Qf.the Honble CAT,Guwahatj to consider my case and 
st 

 

iae as Principal against any vacant post.4y application 
aJ.on9with a COPY of the decision of the Court was received by 
your office on 	 unfortrnately no action has been 

If 

tiken on my application, ' 	 I  

Sir, 	I am anxiously waiting for your decision on my 
application. I shall be highly obliged if my case is considered 
ypatlieticallyat the earliest and decision is conveyed to me. 

Thanidng you. 	; 
- 	 I 

$ 	 •- • 	 r 

I Yours faithfully, 

O 
( 
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